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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
ESSENTIAL LOGISTICS PRIVATE LIMITED

1 | Name of corporate debtor : ESSENTIAL LOGISTICS PRIVATE

LIMITED
2 | Date of incorporation of 4th September 2018

corporate debtor

3 | Authority under which corporate REGISTER OF COMPANIES -
debtor is incorporated / registered | BANGALORE

4 | Corporate Identity No. / Limited | y§3030KA2018PTC115981
Liability Identification No. of
corporate debtor

5 | Address of the registered office | No. 68, Opp. KBD Bommanahalli
and principal office (if any) of Village, Nelamangala Taluk,
corporate debtor Bengaluru, Karnataka, 562123

6 | Insolvency commencement date | 12-June-2025 (Copy of NCLT

in respect of corporate debtor Order uploaded on 20-6-2025)

7 | Estimated date of closure of 9th December 2025

insolvency resolution process

g | Name and registration number of | ADDANKI HARESH

the insolvency professional acting| 1BBI/IPA-001/1P-P01064/2017-
as interim resolution professional | 2018/11757

9 | Address and e-mail of the interim | No.36/1, 2nd floor,

resolution professional, as Munivenkatappa Complex
registered with the Board Bellary Road, Ganga Nagar
Bangalore - 560032
addanki.haresh@gmail.com

10 | Address and e-mail to be used for| No.36/1, 2nd floor,
correspondence with the interim | Munivenkatappa Complex
resolution professional Bellary Road, Ganga Nagar
Bangalore - 560032.
cirp.essential@gmail.com
11 | Last date for submission of claims| 04-07-2025

12 | Classes of creditors, if any, under | Not applicable

clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional
13 | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a
class (Three names for each class)

14 | (a) Relevant Forms and a) https://ibbi.gov.in
(b) Details of authorized b) Physical Address: Not
representatives are available at: Applicable

Notice is hereby given that the National Company Law Tribunal has ordered
the commencement of a corporate insolvency resolution process of the
ESSENTIAL LOGISTICS PRIVATE LIMITED on 12-06-2025 (Copy of Order
received on 20-Jun-25).

The creditors of ESSENTIAL LOGISTICS PRIVATE LIMITED are hereby called
upon to submit their claims with proof on or before 4-07-2025 to the interim
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic
means only. All other creditors may submit the claims with proof in person,
by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12,
shall indicate its choice of authorised representative from among the three

insolvency professionals listed against entry No.13 to act as authoxise
representative of the classin Form CA - Not Applicable. %
Submission of false or misleading proofs of claimshall attract penaltie
ADDANKI HARESH
Interim Resolution Professional for
Essential Logistics Private Limited

Date:22-06-2025 Reg.No.IBBI/IPA-001/IP-P01064/2017-2018/11757
Place: Bangalore AFA Valid upto 31-12-2025
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the commencement of a corporate insolvency resolution process of the
ESSENTIAL LOGISTICS PRIVATE LIMITED on 12-06-2025 (Copy of Order
received on 20-Jun-25).
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ADDANKI HARESH
Interim Resolution Professional for
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Date:22-06-2025 Reg.No.IBBI/IPA-001/1P-P01064/2017-2018/11757
Place: Bangalore AFA Valid upto 31-12-2025
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Piccadily Agro Industries Limited
CIN:-L01115HR1994PLC032244
Regd. Office: Village Bhadson Umri, Indri Road Tehsil Indri,
Distt. Karnal, Haryana-132117
Email id:-piccadilygroup34@rediffmail.com

In Compliance to the provisions of Schedule II & III of the Investor
Education and Protection Fund Authority, (Accounting, Audit, Transfer and
Refund) Rules, 2016 and subsequent amendments made thereto, it is
hereby notified for information of all concerned that the shareholder whose
name(s) are given below either self/successor(s) nominee(s) have
intimated the Company Registrar that the share certificate(s0 of Rs. 10/-
each detailed below have been lost in transit/misplaced and that duplicate
thereof in physical /demat form be issued/credited to them. Kindly note that
if no objection from any person is received within 14 days from the date of
publication of the notification, duplicate share certificate/entitlement letter
would be issued/credited to the shareholder(s).

Folio No. Name Share Cer. No.| Dis. No. No of
Share

Chandra Kala| 00161272- ]051417741-
012691 Mishra 00161272 051418940 1200

Date: 20.06.2025
Place: Chandigarh

Piccadilly Agro Industries Limited
Sd/- Company Secretary
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Dudhsagar Dairy

India’s Largest Co-operative Dairy

k:l
t hid®ksine i
- -f Mehsana District Co-operative Milk Producers' Union Ltd !

Post Box No.1, Highway, Mehsana-384002 Phone.:02762-253201
Website: http://www.dudhsagardairy.coop/tenders/

E-Tender Notice

[Pursuant & ruke 30 te Companies {Inbarporation)
Rules, 2014]

Advartizament o be published in fre newspaper
far changeof regstenad office of the company from
one stale fo anciher
Before the Central Government
Regional Deractor, Northern Regian
Iy thaa reattesr of sub-sachion (4} of Saction 13 af
Camparas &cl- 2013 and clausa (2) of sub-rula
(5] of ruda 30 of the Campanies (ncorponatian)
Rules, 2014
AND
I the matter of DASHMESH AGRO FOODS
PRIVATE LIMITED having s registeresd offica at
Y14, Ind Floos, Hauz Khas, South West Delhd,
New Dalini-110018, India

Mofca is herehy gvan ba Ehe General Pubic thal the
company propesas o makea apolicalion Lo fhe
Cenlral Govarmmanl ender sechian 13 of the

~ FORM NO. INC-26 |

POSSESSION NOTICE APPENDIX IV (SEE RULE 8(1)) (FOR IMMOVABLE PROPERTY)

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having its registered office at 4th Floor,
Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai 400070 ,under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under Section
13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notice to repay the amount
mentioned in the notice together with interest thereon, within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under
sub-section (4) of Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (Enforcement) Rules 2002.on

the day, month and year mentioned below.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of UGRO Capital Limited for the amount mentioned in the notice together with in-
terest thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time

available, to redeem the secured assets.

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai 400070

b

HINDLU &
HOLUSIMG FINAMCE

HIHDUJA FHOUSIHF FIHANCE I..IMI'I’ED

d.|;h usinginance

rz, Dalbi- ['] -1

E‘I’HEDLIC POSSESSION NOTICE

Whereas tha undersignad being the Authorizad Officer of the HINDUJA HOUSING FINANCE LIMITED under Sacurization and
Reconsiruction of Fingneal Assets and Enfarcement of Secunity Inerest Act, 2002 (Moo 3 of 2002) and In axerciss of powers
cerlerred uncher seclicn 13(12) nead wilh Ride 3 of [he Seainky Inbares) (Enfarcmant) Bules, 2002 iss0ed a demand nodcs was
issued on the dates mantoned agained each account and stated hereirafter caling upon ihe borower (harginafier the borower and
pusraniors are colectively referrad fo a5 the “the Borrawars”) torepay the amaunl within G0 days fom the dabe of recaipt of 2&d
rlicg, Thié borrowsars Rasdng Taled B ey e amsaur, nolice s herednd gnaen B e borrewers arel [ puble ingenaral That he
uridersignad has laken possession of lha property described hanain balaw inaiercisa of povars confernad anhim under sub- saction
4 af sectian 13 of Act reed wih rule & of the Secunly mlerest Enforcement Rides, 2002 on tis the dales mentioned against eech
arur, Thie BoTOWEn gL ransar in rEarbautar and the |1._||!-I|$ In peneral & I|L.-f|,H'_|:.' calisnad ral i daal wilh the propeamy and any
ciaalings with the proparty wll ke subjisct to the changa of tha HINDUJA HOUSING FINAMCE LIMITED for an amount and fubuna
interest &1 the contrachial rate on the aforesaid amount together wilh incidendal esxpensas, cosis, changes, efe. therecn, The

Tender ID Work Description Last Date

Supply & Installation of Ammonia Compressor against buyback
at Refrigeration Plant, Mehsana.

Supply of Major and Intermediate Service kit forTetra pak
separator at Milk Process section, Mehsana.

Supply of F-100 ATOMIZER Spares for GEA make Milk
Spray dryer at Powder Plant, Mehsana.

Annual Rate Contract for Supply of Water Treatment
Chemical for Refrigerant Plant, Dharuhera.
Re-tender: Supply & installation of packing line from HMST
to pet bottle machine at Dharuhera.

Supply of organic yellow moong dal.

E-Tender Website: https://tender.nprocure.com/
For details refer tender document available on e-tender website.\We regularly publish

our RFQ's on website: https://dudhsagar.nprocure.com/

195700 08/07/2025

196554 08/07/2025

197149 08/07/2025

194095 08/07/2025

197262
197265

04/07/2025
04/07/2025

post of hshar chpclions suppoetad by an affidavd
taling the nature of hishar imerest and graunds of
appasiian o tha Regional Director al fhe 5th
Foar, A-Wing, IFC) Tower, Plot Moo, Mehru
Place, New Delhi = 110019 wifhin faurfesn days of
thedate of publication of thes nobice with & copy to the
appéicant company with @ copy of e zpplicand
company d ils regisiered ofice &t the address
menfiored below; Y14, 2nd Floor, Hauz Khas,
{South West Delhi, New Defhi-1100146, India

For &nd an beha!l of the Applicant
Dashmesh Agro Foods Private Limited

Sall-
Dt za6z0zs  Hargeet Singh Gill {Diector)
Placa! Dt DIN: 10424 765

sl Possession Notice 13(4) Under Sarfaesi Act

REGISTERED OFFICE: RADHIKA ZND FLOOR, LAW GARDEN ROAD, NAVRANGPURA,

AHEMDABAD, GUJRAT, PIN CODE: 380000 BRANCH OFFICE: HDE Financial Servicas
Limited, Khasra Mo 47, Behind Ox Ford School, Vikaspuri Dathi 1100148

Yo the below menfioned barrewar, co-bormowers and grearanions kava availed logm{sl insncal
faciity(izs) from HOB Financisl Senvices LimBed by morgeging vour immovabis properties
(securities) and defaulted in repaymant of the same, Consequent fo your defaulls your oan was
classfied as non-performing assel Subsequently, the Company has issued demand notice urdar
Section 13(2) of The Securllization And Reconstruction of Financkal Assat and Entorcement of
Secunly Inferast Act, 2002 (the Act), the condents of which are baing published harewith as par
saction 13021 of tha acl read with Rule 301) of The Securiy Interest (Enforcemant] Rules, 2002 &g
and by way of aliemate sanvica upon you. Details.of the borowers, co-borrgwers, kean accourd

Dated : 21-06-2025, Place ; Delhi

P : Pareceaiies albenbon % inviled 1o pravisons of Sub-sechon (1 il saction 13 of Mie At W respect of lime pealank, o redeem e
Companies Acl. 2013 sesking confimalion of "?(I) Borrower Details Demand Notice Mortgaged Property os[s):tseslon securad assats
alieraticn of the Memorandum of Assaciation of the i o
Loempany in ferms of 1he special resolufion passed 1.| 1. REAL BUY 15 Demand Notice dated | Property Description- Residential Property 5, Name of Borrowers! M 0 'ﬁ'mu“? Details of Immovable Property
at the Annual General Mesting! Exira ardinary 2. TANU SHARMA 07-Mar-2025 for an amount| bearing No. 60-B, Area measuring 100 o. Guarantors Date of Pagsession | Dutstanding
general meetng neld on BthJune, 2025 (o enable 3. HARDUTT SHARMA of Rs. 45,46,398.00/- | Sq.Yds. ie 83.61 Sq.mtrs, out of Khasra No.| 20 June 1 |GRIEARPTHEUNANGN001 25 23.01-2025 #3690 438/~ | Fast Floor Le Fiat Moo 102 having ki up area 560
e company to change is Registered Office from 4. PANKAJ SHARMA (Rupees Forty Five Lakh | 318/2, situated in Residential Colony Anand| 2025 Mr. Sonu Kumar Singh & as an Sg. Ft approc Plof no. B-68, with n Khasa No
“Hational Capital Territory of Dalhl" te “State of Loan Account Number: | .01 Six Thousand Three | vinar pKT. B, Nasarpur Pargana Loni, Mrs.Rubi Kumari, both at: B-| 17-06-2025 | spg1.p0p5 [5944/3226/108, 59551109, measurng 200 Sq
Haryana * | Hundred Ninety Eight Only) Distt. Ghaziabad. U.P B4, Uphaar Apartment, Flat No I Yards, stuabed in Ihe revenees eslate of Gurgaon
Any pergon whose inferast i likely fo be affecied by HCFDELSEC00001007996 as on 05-Mar-2025 ISt zl C ;“2 Bataridra F'élﬂ':. lé-uqa:-n sm Eﬂuc Flll.ﬁ- interest vilage colom’ knawn as Render Park, Gurugram
the propased change of the regsserad office of the | ([ dELT L Gl Sd/-(Authorised Officer) I;IEH';'M;;EE'-L‘M " therean | Tarsi and District Guragram, Hanana, Bounded
company may delves aither on the MCA-21 portal Date: 23.06.2025 For UGRO Capital Limited : as: Easl - Fiol Mo, 67 Wesl - Piol Mo, 6% Nesih -
{www.mea.gov.in) by filing Investor complaint Passage/Fiat Mo. 201 South-Road 16 F1, Wide
farm of cause ¥ ba delvered of send by registered

Authorised Officer, HINDUJA HOUSING FINANCE LIMITED

NORTHERN RAILWAY

Office of the Principal Chief Materials Manager

Mail ID : salenr365@gmail.com
Mo. 117-5/Sale/Auction Programme/2025-26

e-AUCTION NOTICE NO. 'September-2025"

Headquarters Office, Baroda House, New Delhi-110001

Dated -1

9.06.2025

Date: 23/06/2025 I/C Managing Director

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

Sr Borrower/ 13(2) Notice Date/ | Date/ Time
N i Loan No. Co-Borrower/ Outstanding Due | & Type of
2 Guarantor/ Mortgagor (inRs.)ason |Possession
1 1) M/s Ravin, Prop. Ravi 08.04.2025 Date:
Band, Represented by its Rs.8,15,974/- i
e o 0gae | Proprietor Mr. Ravin, | (Rupees Eight Lakhs 20%?;1?25
8 2) Mr. Ravin (Borrower), | Fifteen Thousand 1:11 A.M
3) Mrs. Rahisa (Guarantor),| Nine Hundred and TR
30689670000090 4) Mr. Vasim Yusuf | Seventy Four Only) | Symbolic
(Guarantor) as on 07.04.2025 |Possession

Description of Secured Asset: Shop No.3 A, Area Measuring 16.65 Sq.meters,
First Floor on Makan No. Nagar Nigam Old-253, New No.267, situated at Mohalla
Jatwara, Tehsil & District Ghaziabad. Owned by Smt. Rahisa Khatoon,
W/o. Mohammad Yusuf. Bounded as: East: Shop No.4 A, West: Shop No.2 A,
North: Property of Sunita Rani, South: 5 Ft. wide Common Gali.

2 1) Ms. Chitra Singh 15.04.2025 Date:
(Applicant), 2) Mr. Ujjwal |  RS:13:249901- 1 54 56 2925
Kant (Co-Applicant) (Rupees Thirteen Time:
47939420001080 ’ Lakh Twenty Four P
3) Mrs. Veer Kaur, Thousand Nine 04:00 P.M.
W/o. Sukhdev Singh | |, \\dred and Ninety Symbolic
(Co-Applicant) | Only) as on 11.04.2025 Possession

Description of Secured Asset: All that piece and parcel of the Immovable Pvt. Shop
bearing No.9, on Ground Floor, Area Measuring 15.6' X 10.6'i.e. 162.75 Sq.ft. i.e. 18
Sq.yards, 15 Sg.mtrs. upto Ceiling Level without Roof Rights, alongwith Proportionate
Share of the Land Underneath, A Part of Built-up Property bearing No.17-C, out of
Khasra No.63/2, situated in the Abadi of C-Block, Acharya Niketan, Shashi Garden,
Mayur Vihar Phase-l, in the area of Village Kotla, lllaqua-Shahdara, Delhi-110091.
Owned by Ms. Chitra Singh, D/o. Mr. Shashi Kant Kumar. Bounded as: East: Road
16 Ft., West: Portion of Floor, North: Portion of Floor, South: Property No.C-17.

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Delhi NCR Sd/- Authorised Officer,
Date: 23.06.2025 For Jana Small Finance Bank Limited

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &

12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,

Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A, Arya
FORM A

Samaj Road, Karol Bagh, New Delhi-110005.
PUBLIC ANNOUNCEMENT \

/

[{Under Regulation & of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Pracess for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
ESSENTIAL LOGISTICS PRIVATE LIMITED

ESSENTIAL LOGISTICS PRIVATE
LIMITED

1 | Name of corporate debtor

2 | Date of incorporation of
corporate debtor |
3 | Authaority under which corporate | REGISTER OF COMPANIES -
debtor is incorporated [ registered | gANGALORE

4 | Corporate dentity No. / Limited | yg3030KA2018PTC115981
Liability Identification Na. of
corporate debtor

5 | Address of the registered office
and principal office [if any) of
corporate debtor

6 | Insolvency commencement date
in respect of corporate debtor

| 4th September 2018

Mo. 68, Opp. KBD Bommanahalli
Village, Nelamangala Talul,

| Bengalury, Karnataka, 562123

| 12-June-2025 (Copy of NCLT

| Order uploaded on 20-6-2025)

no,, kan-amaunt, demand notice under section 1302} date, amount claimed in the notice, NPA
date ard Secunties are given &5 undar:

1) MAME AND ADDRESS OF THE BORROWER/ICO-BORROWER/IGUARANTOR; 2) LOAN
ACCOUNT NUMBER; 3) LOAN AMOUNT: 4) DATE OF DEMAND NOTICE; 5] CLAIMED
AMOUNT ININR; 4) DETAILS OF SECURITIES; T) DATE OF POSSESSION

"IMPORTANT"

Mame OF The Borrower & Co-Borrowers: Ramesh Verma 62 Amrit Puri Garhd Eagt Of
Kaitash Maar kskon Tample New Dalhi Dalbi-110065 Deli dnd Also Plot Ko 64, KhastaNo, 521
Situated Al Garhi Extn Jharia Mana, Tehsd Hauz Khas Dalbi-110065 Mamta Jagdish 62 &mri
Puri Garhi East Of Kefash New Delthi Delhi-19006% Delhé; Loan Account Mo,; S401326,
BRIG0M2 Loan Amount: Re 25000007 [Rupees Twenty Five Lakhs Only) by Lean Account
Mumber 5401326, and [0 the Wne of Re. 28214047 [Rupees Twenly Six Lakhs Twenly Oae
Thousand Four Hundred Fowr Only) by Loan Account Mumber 8536042 Damand Notice
Date: 20.03.2025, Amount Claimed : Rz, 27 23.321.760 (Rupees Twenly Seven Lakhs
Twenty Exght Thousand Nine Hundned Twenty One and Paise Seventy Six Only) as of 2003-
2025 and Tulure contractual intenest Ul actuat reafzation ogether with ncidental expenses,
cost and chargss ab, - Detaits Of Security; All the Piece and Farcal OF Proparly - Plot Mo-G4,
measuring 1383 3 Yards [25°50) Cuf of Khasra No-121, GarhiJharia Masia Tehsil Hauz
Khagz, New Delhi- 110065 - Property Aresa 138.9 3q Yards, Date of Possession: 19.06.2025

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or

Mama Of Tha Borrower & Co-Borrowers: Manya Tradars 108 Green Estabe Colory Phase 2
Muzafarnagar Muzafar Nagar Ho-251007 Wlar Pradash Nittin Gupta 108 Green Estats
Colony Muzaffarmagar Muzaffar Magar Ho-257007 Uder Pradesh Punest Tayal 108 Gresn
Estate Colony Muzaffarmagar Muzaffar Magar Ho-25100% Uttar Pradesh.. Loan Aceount ko, |
2E21B542: Loan Amount; Re 5000000/ (Rupees Fifty Lakhs Only) By Loan Account
Number 29218542 Demand Motice Date: 17033025, Amount Claimed - Rs. 50843370
IRupses-Fifty Lakih Exghty Four Thousand Three Hundred & Twenty Seven Oniv as of
12038025 and fulure. confraciusl inferest il aciual realizabion Sogether with incidental
expenzas, cost and charges atc.: Detalls Of Sacurity: All The Piece And Parcel OF Plol No 108
Measunng To East-Tmater, To West-Trmatar, To Norlh-18maler, Soulh 18 Meler, Tolal Area

damageincurredasaresultof
fransactions with companies,
associations or individuals
advertisinginits newspapers
or Publications. We therefore

E-Auchon will be conductad for disposal of Farrous Scrap, Mon Farrows Scrap, Other Misc Scrap, Condamned Loco, Coaches and
Wagons, Scrap Rail and other scrap P Way matenal ele,, Used lead Acld BatleriesUsed OifRefused O efc, will be sold ondy to
recyclers registered with State Pollution Cantrel Board, Auction programme s &5 under

e-AUCTION DATES FOR September-2025

5. | Depot/Division/Auction Auction 1" round 2"round | 3 round | 4"round | 5"round
M. | Gonducting Lni Starting Tima clate clate date date clake
1| Alambagh/Lucknow D522-2451257 | 10.00 AN B 13 18 24 0

2 Shalurl:la_sru |:|1-1|-.2'|"|Ji BIET 1000 AM 2 g 15 14 25

3 | Jagachan 01732-Z52358 10:00 AM i g 15 20 26

4 | Sr.OMBMILKO 0522-2234758 100 A 3 g1l 16 22 248

5 | SrmMBY FEFI'. E"IEEIE 244154 10-00AK 4 11 ir 23 30

6 | SrOMMIUMB 0171-2611203 1000AM | B8 | 12 | 18 | =224 | @0

T | SrOMMIME 0591-2413141 10:00 AM 4 11 17 23 30

B | & DMM DLIQ11- 25:5&5311 10-00 A8 a 10 16 22 28

-

The detmils of ibem 1o B Sodd in auction will e available in catalegue alwww.ireps.gov.in, 2. The intending purchaseds may
inspect the scrapmateral betare the acction durkng warking hours 8l nombnated locatons 3.To partici pate 0 e=auctian
purchasers nesd to get themsslves registersd with ireps. The defails on last sold reles 0 aucbons are avallable at
wwaw.railnet.gov.in. 4. For further detaits regarding registration and other conditions of e-auction. please visit Rallway website
“www.ireps.gov.in’. (=]
(Marendra Singh) 2

187112025 Dy, Chief Material Manager!S&EP

SERVING CUSTOMERS WITH A SMILE

160.70 Sq Yards Or 126 5q Meter Parl Of Khasra No 241 Comprising All The Struclures,
recommend that readers Fitings, Fistures On H S3fuated In Mohalla Green Estate Phase 2 (Rakba Vilage Almaspur
i i Bahar Hadood) Muzaffamagar Pargang Tehsil Sedar And District Muzafamagar Property
make necessary |nqu|rIeS Bounded as: East; Rasta 7.5 meter wide thereatter park, West Property of other, Momh: Plotno
H H i _. tams 40 i B
before Sendlng any monleS 107, South: Plet no 109 Date of Possession: 19.06.2025

"o the bomrowear’ co-borrewers and guarantors are therefare calied upan tomake payment of ihe
abowve mentioned demanded amownt with further interest as mentioned heseinabove infull within
Bl ey of this nolics failing which the undersigned shall be congtrained to take action under the
act o endprce the above-mentioned securilies. (Barrower's attention is invited fo provisions
of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the

or entering into any
agreements with advertisers

or otherwise aCtlng onan secured assets.} Please nole that 2s per secton 13(13) of the said Act, you are restrained fam
. . trarsfarring the above-referad secunbies by way of sale, lease or othenrsise wilhout our consent
advel‘tlsemen’[ In any and any nan campliance of sactan 13(13) af the Ack s purshable undar saction 29 af the said
Act. For Any Query Please Contact Mr. Arun Yadav Phone; 3350538386 | Mr. Vikas Anand (

manner whatsoever. 3711010384)

&0V- FOR HDB FiNANCIAL SERVICES LIMITED,
AUTHORISED OFFICER

Place: DelhiNCR Date: 23.06.2025

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

g;}\ ghﬂla'cnwunm Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600 032, TN,
DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
OF SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)
The undersigned being the Authorized Officer of Cholamandalam Investment and Finance Company Ltd. (the Secured Creditor) under the Act
and in exercise of the powers conferred under Sec. 13(12) of the Act read with Rule 3 issued Demand Notice(s) under Sec. 13(2) of the Act,
calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the
said notice. The undersigned reasonably believes that borrower(s) is / are avoiding the service of the Demand Notice(s), therefore the service of
notice is being affected by affixation and publication as per Rules. The contents of Demand Notice(s) are extracted herein below :-

Sr. Name & Address of the Loan | Dt. of Demand o
No. Borrower/s & Co-Borrower/s Amt. | Notice & 0/s. Amt, | Descrintion of the Property / Secured Asset
LoanA/c. No(s). :LAP1ROH000073534
1. Mr/Mrs. Manish Kumar 13.06.2025 House no. 1472/34, Property ID no. 232C01533U274,
2. Mr/Mrs. Sunita Devi, 3. Mr/Mrs. Anurag — Rs. 30,33,986/- |New Property no. 1HEEF54, Part of bearing khewat
All Are R/0. :- H No. 1472/34 Jhajjar| 8 (Rupees Thirty | no. - 1482, khatoni no - 1560, Khasra no. 17//9,
1 Chungi,Vijay Nagar,Bagh Wali Gali, Rohtak,| & | Lakhs Thirty Three | measuring 200 sq. Yards via transfer deed dated
Haryana-124001 Also At: Bagwali GaliHouse| < Thousand Nine | 07.04.2023 , intkal no- 23162 situated at Vijay Nagar,
No 1472/34, Kila No 17/9 Property Situated At| Hundred Eighty | Sunaria Kalan Rohtak, Tehsil and District Rohtak. East
Village Sunari Kalan, Tehsil & District Rohtak,| & Six Only) as on |- 30’ Gali 20ft, west - 30" House of Satish, North-60’
Haryana Sunari Kalan Rohtak Rohtak 124001 11.06.2025 House of Ajay, South- 60’ House of Sombir
Haryana Bagh Wali Gali Rohak 124001
Loan A/C. No(8). :HL29SAH000105274 . 13.06.2025 | 5 412t piece and parcel of residential house total area
1. Mr/Mrs. Neeraj Sharma = Rs. 21,95,711/- e :
AR = of 84.34 Sq. Mtr., Municipal No.1306/1262, Situated
2. Mr/Mrs. Nitu Nitu e (Rupees Twenty at abadi Indra Colony, Near Vardhman colony, Mauza
All Are R/0. :- Shekhpura Saharanpur, Near| < | One Lakhs Ninety R ; ’
2. T o . — Sarsawa, Tehsil — Nakur, Dist.— Shaharanpur, Uttar
emple, Saharanpur, Uttar Pradesh - 247232 < Five Thousand . .
) ~ Pradesh - 247242 And Bounded On: - « East: - House
Also At : Home No. 1306/1262, Indra Colony, . Seven Hundred 3
. v of Chandra pal., « West: - House of Sukhdev Sharma.
Near Vardhman Colony, Mauja Sarsawa,| o |ElevenOnly)ason | \ . 1o o cooit o south: - Road 16t wide
Nakur, Saharanpur, Uttar Pradesh - 247232 11.06.2025 ) K ) '

The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and hereinabove within 60 days
from the date of this publication together with applicable interest, additional interest, bounce charges, cost and expenses till the date of realization of payment.
The borrower(s) may note that Cholamandalam Investment and Finance Company Ltd. is a secured creditor and the loan facility availed by the Borrower(s)
is a secured debt against the immovable property / properties being the secured asset(s) mortgaged by the borrower(s). In the event borrower(s) are failed to
discharge their liabilities in full within the stipulated time, The Secured Creditor shall be entitled to exercise all the rights U/s. 13(4) of the Act to take possession
of the secured assets(s) including but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules
thereunder and realize payment. The Secured Creditor is also empowered to ATTACH AND / OR SEAL the secured assets(s) before enforcing the right to sale
or transfer. Subsequent to the Sale of the secured assets(s), the Secured Creditor also has a right to initiate separate legal proceedings to recover the balance
dues, in case the value of the mortgaged properties is insufficient to cover the dues payable to the Secured Creditor. This remedy is in addition and independent
of all the other remedies available to the Secured Creditor under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and further to Section 13(13)
of the Act, whereby the borrower(s) are restrained / prohibited from disposing of or dealing with the secured asset(s) or transferring by way of sale, lease or
otherwise (other than in the ordinary course of business) any of the secured asset(s), without prior written consent of the Secured Creditor and non-compliance
with the above is an offence punishable under Section 29 of the said Act. The copy of the Demand Notice is available with the undersigned and the borrower(s)
may, if they so desire, can collect the same from the undersigned on any working day during normal office hours. sd

Authorized Officer
For Cholamandalam Investment and Finance Company Limited

Place : Rohtak, Shaharanpur
Date : 13.06.2025

7 | Estimated date of closure of | 9th December 2025

insolvency resolution process |
g | Name and registration number of | ADDANKI HARESH
the insolvency professional acﬁng';l IBBISIPA-001/IP-PO10ES 2017
as Interim resolution professional| 2018/11757
g | Address and e-mail of the interim | No.36/1, 2nd floor,
resolution professional, as Munivenkatappa Complex
registered with the Board Bellary Road, Ganga Magar
Bangalore - 560032
| addanki.hareshi@gmail.com

10 | Address and e-mail to be used for| No.36/1, 2nd floor,

correspondence with the interim | Munivenkatappa Complex

resolution professional Bellary Road, Ganga Magar
Bangalore - 5600332,

| | cirp.essential{@gmail.com

| 11 | Last date for submission of claims| 04-07-2025

12 | Classes of creditors, If any, under | Not applicable

clause |b) of sub-section {64} of

section 21, ascertained by the

Interm resolution professional

13 | Names of Inselvency Professionals | Not Applicable

Identified to act as Authorised

Representative of creditors ina

class [Three names for each class)

14 | (a} Relevant Forms and

{b) Details of authorized

representatives are available at:

' a) https://ibbi.gov.in
b} Physical Address: Mot
| Applicable

Motice Is hereby ghven that the National Company Law Tribunal has ordered
the commencement of a corporate insolvency resolution process of the
ESSEMNTIAL LOGISTICS PRIVATE LIMITED on 12-06-2025 (Copy of Order
received on 20-Jun-25).
The creditors of ESSENTIAL LOGISTICS PRIVATE LIMITED are hereby called
upon to submit their claims with proof on or before 4-07-2025 to the interim
professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic
means only. All other creditors may submit the claims with proof in person,
by post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12,
shall indicate its choice of authorised representative from among the three
insolvency professionals listed against entry No.13 to act as authorised
representative of the class in Form CA - Not Applicable.
Submission of false or misleading proofs of claim shall attract penalties,
ADDANKI HARESH
Interim Resolution Professional for
Essential Logistics Private Limited

\E‘Iiate:ﬂ-ﬂlﬁ-lm 5

ace; Bangalore AFA Valid upto 31-11~1D25/

Registered Office LITII:I'IEhIili:JI Elﬁl}lN ﬁl lf L'u‘u& EEIE&%ID?’E“?:EEEB!I’ESFEII Mumbai 400087

DEMAND NOTICE Under The Provisions of The Securitisation and Reconstruction of Financial Assets and Enforcement nlSeuuri]r Inferest
Act, 2002 {“The Act") and The Security Interest (EMorcement) Rules, 2002 (“The Rules”)
The undarsigned being the authorized officer of FEDBANK FINANCIAL SEVICES ITD. underthe Actandin exercise of powers conferrad
under Section 13 {12) of the Act read with the RBule 3, issued Demand Motice(s) under Section 13{2) of the Act, calling upon the
foBowing Borrower{s) to repay the amount mentioned in the respective nofice(s) within 60 days from the date of receipt of the said
nitica, The undersignad reasonably believes that barroweris) is/ars avoiding the service of the demand notice(s), therefore the sarvice
of notice s being effectad by aftixation and publication asper Bules. The contents of demand noticeds) are extractad herein below:

LAMN / Borrower|s) /Co-Borrower|s) / Guarantorizs) / Address

LAN NO. FEDNOILAPO523115 & FEDDLHOBLOS03681. 1. Harsh Infra Power Pyt Ltd (Borrower) Through its Proprietor 2. Mr.
Dheeraj Kumar Singh [(Go - Borrower) 3. Mr. Danesh Kumar Singh {Co - Borrower) 4. Mrs, Shailendri (Go = Borrower) Al
having address at: Plot No. 9 1z floor Uttam Nagar Main Raja Puri Road Delhi - 110059, Alzo at: Entire Ground Floor witho
roof rights Property Mo. D-17, Harijan Bazii, Village Masoodpur, Vasank Kunj, Delhi Also at: A-106 Gali No.19 Bharal Vihar]
Rajapuri Uttam Nagar West Delhi - 110059 Also at: 1-58, Raja Puri, Uttam Nagar, Gali No. - 33, Delhi - 110059. | Deman
1|MNolice Date & Amount 11/06/2025, Rs. 1,10,57,799/- (Rupees One Crore Ten Lakhs Filty Seven Thousand Seven Hundre
Ninety Nine only) as an 09/06/2025 | Date ol NPA 02-05-2025 | Description of Property All that Property / Parcel of the Lan
being situated in Unauthorised Colony Harijan Basti, Masoodpur Near Pocket - B, Sector 7, 8, 8, Vasant Kunj RegnNo. -7, Fo
Ground Floor Property Bearing No. - D-17, Village Masoodpur, Tehsil Hauz Khas (mehrauli) Now Known As Harijan Basii
Massodpur Vasant Kunj, New Delhi, Khasra No. 2081, CASE Id : PM-UDAY/CASE/26082020055259,1 G1S 10 no. of the Geo|
Coordinates DDA/GIS/01082020012353/99040 and measuring 183.947 Sg. Mir. Having Ground Floor, New Delhi

LAN NO. FEDMRTOHLOS528310. 1. Mr. Sanjeev Kumar {borrower) 5/o Mr. Shyam Singh 2. Mrs. Menka (co-borrower) /o Mr,
Sanjeev Kumar R/o Rali Ram Vihar, Balika Saraswati Vidya Mandir College, Shamll, Uttar Pradesh - 247776. | Demand Notice)
Date & Amount 10.06.2025. Rs. 20,86, 732.01/- (Rupees Twenty Lakhs Eighty Six Thousand Seven Hundred Thirty Two and O

Paiza Only) as on 29.05.2025 | Date of NPA 04.10.2024 | Description of Property All the Piece and Parcel of the Immoveah
Residential House Constructed on the East Facing Plol, measuring 112.29 Sq. Yds., equivalent to 93.31 5g. Mis., perlaining

Khasra Number 60 situated at “Residential area of Tajpur Simbhalka”™, Revenue Yillage Tajpur Simbhalka, Pargana, Tehsil an
District Shamii, Uttar Pradesh— 247776, and area is bounded as under - On ar lowards Narth : Other’s Properly On or towards)
East: Other"s Property On or towards South : Road On or towards West : Other's Property

2

Reg. Mo BB/ IPA-001/IP-POLOGS/2017-2018/11757 |,

The borrower({s) are hereby advized to comply with the demand noticeis) and to pay the demand amount mentioned therein
and hereinabove within 60 days from the date of this publication together with applicable interest, additional interest,
bounce charges, cost and axpenses il tha date of realization of paymant. The borrowar{s) may note that FEDFINA is a
secured craditar and the lgan facility availed by the Borrower(s) is & securad debt dgainst the immoavable
property/properties being the securad asset(s) mortgaged by the borrower(s). In the event borrower(s) are failed to
discharge their liahilities in full within the stipulated time, FEDFINA shall be entitled to exercise all the rights under Section
13(4) of the Actto take possassion of the secured asset{s) including but not limited to transfer the sama by way of saleor by
invoking any other remady available under the Act and the Rules ihereunder and realize payment, FEDFINA is also
empowered to ATTACH AND/OR SEAL the secured assef(s) betore enforcing the right to sale or fransfer. Subsequent to the
Sale of the secured asset{s). FEOFINA also has a right to Initiate separate legal proceedings to recover the balance dues, in
caze the value of the mortgaged properties is insufficient fo cover the dues payable to the FEDFINA This remedy is in
addition and independent of all the other remedies available to FEDFINA under any other law. The attention of the
borrower(s) |5 invited to Section 13(8) of the Act, in respect of time available, to redeam the secured assats and further to
section 13{13) of the Ack, whereby the borrower(s) are restrained/prohibited from disposing of or dealing with the secured
assatis) or transierring by way of sale, lease or otherwise (other than in the ordinary course of business) any of the secured
assetis), without prior written consent of FEDFINA and ngn-compliance with the above is an offence punishable under
section 29 of the said Act. Tha copy of the demand notice is available with the undersigned and the borrowar(s) may, if hey
s0 desire, can collectthe same from the undersigned on any working day during normal affice hours.

Drate: 23.06.2025. Place: DELHIUTTAR PRADESH S/ Authorized Mfficer Fedbank Financlal Services Limitad

Moneywise Financial Services Pvt. Ltd.
www.smcfinance.com

Head Office Address:- 11-68, Shanti Chambers, Pusa Road, New Delhi — 110005

Toll Free Mumber : 180 011 B8 18 Email : nbfccare@smcfinance.com

NOTICE FOR E-ALUCTION SALE OF IMMOVABLE PROPERTY
(See Proviso to Rule 8{6) of Security Interest (Enforcement) Rules, 2002)
E-AUCTION SALE NOTICE

Molice &= heraby given fo the public: at large and specifically to-the Borrower(s) | Co Bomowens) [ Mortgagoris) | Guarantor]s}
mentioned heregin below, that the Authorized Officer of Moneywize Financial Services PvL Litd. [MFSPL) has taken physical
possession of the praperty described below under the provisions of the Securitization and Reconstruction of Financial Assats and
Enforcement of Security Interest (SARFAES!) Act, 2002,
The said property |s proposed 1o be sold through E-Auction on an "AS IS WHERE 15", "AS [5S WHAT IS", "WHATEVER THERE IS",
and "WITHOUT RECOURSE" hasis for the purpase of recovering the culstanding duss, along with further interest, costs, charges,
and expenses incurred thereon
The sale shall be conducted throwgh E-Auction on Web Portal: hitps:iisarfaesi.auctiontiger.net

5. Name of Borrower & Description of Property & Amount as per | Reserve Price Property
NO. Co-Borrower(s)/ Possession Status Demand Notice EMD Inspection
Guarantor(s) & Demand Bid Amount Date
Notice Date Increase
1. | RATTAN LAL DIAMOND Entire Basemenl And Entire Ground Floos | T 86,2141 8415 | ¥ 568 64 4400 | 24/06/2025
JEWELLERS P\T, LTD. (ground floor porion &5 described as first floos 2% on 11,00 AM o
(Borrower) and above still In the said building plan | 11122024 with | ® 59 85444 - | 4.00PM
MR RATTAN LAL SEHGAL | sanctioned) glang with the proporticnale share | furlhar intarast,
[Co-Borrower) in the shlt parking which are parts of property ircidenlal F 25 000 -
MR, AMIT SEHGAL no, 56 bullt on freehold land messuring 225 50, | expanses, costs
|Co-Borrower) mirs, siluated at Model Town North Ex., also |  ate. thereon
MRS. RAKESH RANI known as Moded Town North — Ex, Delhi - (less any
SEHGAL (Co-Bomrower] 110004, Boundaries: East: Road 12.0 Meler | recovery made
MS. DEEKSHA SEHGAL Wids Wesl: Plol Mo, 49 Norlh: Plat Mo, 57 thereaflar)
(Co-Borrower) South; Plot Mo, 55
Physical Possession has taken on: QBI052025
Last Date of Submission of EMD along with Documents Date of E-auction

July23; 2025 upta 2 PM July 24, 2025, 11 Ak o 2 PM (with unlimited extension of 5 minutes)

Authorised Officer Details - Mr. Samay Kochhar Email: samaykochhan@smchinance com  Mabile: +81-087 1804787

DETAILED TERMS & CONDITIONS:

1. The E-Auction Is being conducted on "AS IS WHERE 18", "AS IS WHAT I5", "WHATEVER THERE 15" and "WITHOUT
RECOURSE" BASIS,

2. The Authonzed Officer does nof underiake any responsibifity for providing or producing any statutory or other permissions for
Usage, repairs, additions, afterations or renovations, or for any dues like enpaid taxes (property tax, waier, electricity, maintenance
charges, society dues, or any alher dues).

3. Tothebestofknowledge of MFSPL, there are no known encumbrances except MFSPL's chame. However, prospective bidders are
advised to make their own independent inquines regarding encumbrances, ifigation, tithe, dues, eic.

4. Inspection of Property: Inferested bidders may inzpect the proparly on 24/06/2025 from 11.00AM to 4.00 PM coordinating with
the Auvthonised Officer.

5. Participation Process:

i) Daposit Eamest Money Deposit (EMD) {10% of Resarve Price) through NEFT/RTGS 10: Bank Name: HDFC Bank | Alc No.;
000303400204 08 | IFSC: HOFCO000003 | Branch: Suryakiran Bullding, 19, K.G. Marg, New Delhi-110001

iy Submil documents:

 UTR/Proof of EMD deposit, - Passport-size photo, » Seif-attested KYC (AadharVoter IDDLPassport), - Seff-attested PAN card,
« Contact detads (mobdleliemail), « Signed Annexures (from auction portal}, « As per bidder peofile if any other document required.

6. Registration & Participation Process for E-Auction (Login |D, Password & Software Support):

a) Regestration - « Visil hitps:isarfaesi auctiontiger.nel. « Click on "Bidder Registration™ - Fill in the required details - Submit -
DTPEmail verification will be senl. « Lpon successful verficaton, Login credentials (User 1D & Password) will be generated and
send o your regmsterad emall 1D, « The Login ID & Password will remain vald for all auctions hosted on the portal after PAN
venfication,
b) Afterlogging in, the bidder mustupload the following documents on the partal: « EMD Proof, « PAN Card, « KYC Documents
« Signed Annexure-ll & Annexure-ll (downloadable from the portal), « Any other documents as required
* Only registered and verified bidders, holding valid User 1D & Fassword wih confirmad payment of EMD, will be eligitie 1o
participate inthe E-Auction
c) For any assistance Bidders may confact
* Mis Tiger Auction Support Email; praveen. thevar@@auctiontiger.net or supportiliaectiontioger.net
+HO Contact No: .: 9722778828 - 079-35267515/16
* For Bidder Support : : S265562821/818 - 0796813684 2/37
» Contact Person: Mr. Praveenkumar Thevar
7. Minimum Bid: Reserve Price or above,
4. Sale Confirmation;
* 25% of sale price (less EMO) to be paid withén 24 hours of bid approval,
* Remaining 75% of sale price within 15 days |oras extended by Authorised Officer)

9, Incazaof default, the deposited amount will be forfeited and the property will be re-auctioned without any claim by fhe bidder,

10. The highest bidder will be declared Successful Biddes, subject to approval by the Authorised Officar of MFSPL.

1. Autharised Officer rasenses tha right to accept or reject any or all bids without assigning any reason(s). In case all the bids are
rejeciad. the Authorised Officer resarves tha right to safl the assets by any of the modes as prascnbed in SAFAESI Act,

12. [f only one eligible bidder participates. haishe will be declared the successful bidder at the bid price subject 10 the approval of the
authorised officer

13, Taxes & Liabilities: All applicable stamp duty, registeation feas, TDS, laxes, dues, levies, statulory Babilities (if any), mainkenance
charges, municipal laxes, NOC fees, mutalion charges, conversion fees, and any other slatutory or non-slatulory charges or
incidental costs shall be borne solely by the purchaser.

14, TDS: Purchaser is kable to deduct 1% TDS (ufs 194-1A of Income Tax Act) for sale consideration above ¥ 50 Lakhs. Buyer to
daposit TDS and fumish Form 2508 & Form 168 to MFSFL within 15 days.

15. EMD Refund: EMD of unsuccessful bidders will be refundad within 3 working days of auction closure, Na inferast shall ba payable

16. Encumbrance Clause: Proparty is baeing sold WITHOUT RECOURSE, MFSPL shall not be liable for any third-party claims,
defects, encumbrances or dispules

17. [fthe borrower clears the dues before the auchon, the sale will stand cancelled,

18. Force Majeure: If sae is set aside by any Cowrll Tribunal! Government order, MFSPL will refund sale proceeds (if any) withaut any
inlerest of damages.

19, The EMD & part-gale payment are non-refundable if the buyer defaulls,

20. No Warranties: Property 5 sold with no representations or warranties, buyess must satisfy themselhves with title, possassion, ete.

21. Connectivity: Itis the bidder's responsibility to arrange infernet, power backup, connectivity — MFSPL or Auction Service Provider
will not be responsible for disnuptions.

21 Right to Cancel; MFSFL reserves the nght to-accept I reject / postpone | cancel the auction/bidder at any fime without
azsigning any reason. Decigion of the Authonsed Officer shall be final & binding.

23. No Claim: Once Sale Cerfificate is issued, no claim from bormower'guarantorpurchaser shall be entertained.

24, 1ssuance of Sale Certificate: After receipt of 100% sale price and all dues, Sale Certificate will be issuad in purchaser's name
ONLY and no request for namea change will be acceplad

25, This nolice is also a nobice to the borfowers/co-borrowers under rule B(6) of the Security Interest (Enforcement) Rubes 2002

26. The Borrower! Co-borrower! Guarantor have also been served 30 Days Sale Notice to pay dues before auction dale

7. Jurisdiction: All legal proceedings shall lie within the jurisdiction of Courts at Dedhi only,

Forfurther details you may contactthe authorised officer of MFSPL (details mentioned above).

Date: 23/06/2025
Place: New Delhi

Authorised Officer
For Moneywise Financial Services Pvt. Ltd.

/
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.. continued fram previous page.

BASIS OF OFFER PRICE
The "Basis of Offer Price” on page 160 of the offer document has been updated with the above price band. Please refer to the website of the BRLM for the “Basis of Offer Price " updated with the above price band. You can scan the QR code given on the first page of this

Advertisement for the chapter titled "Basis for Offer Price”on page 160 of the Red Herring Prospectus.

INDICATIVE TIMELINE FOR THE OFFER

~ Sequence of Activities Llatmg within 1 + 3 days [lssue Clnsrng Date B
Application Submission by investors Electronic application [Dnllne ASBA through 3-in 1 ac{:nunts]-l..lp to 5 pm
on day June 26, 2025

Electronic Application [Bank ASBA through Online channels [like Internet
banking and Syndicate etc}-Upto 4 pm on June 26, 2025

Electronic Application [Syndicate Non Retail , Non Individual Applications] —
Upto 3 pm on June 26, 2025

Physical Application { Bank ASBA}- Upto 1 pm on T day June 26, 2025

Physical Applications{ Syndicate Non Retail, Nen individual applications of
QIBs and NIS}- Upte 12 on June 26, 2025 and Syndicate members shall
transfer such applications to banks b&fure 1 pm on T day June 26, 2025

Bid Modification me |ssse ‘opening date up tn 5 pmon June 26, 2025
Validation of bid details with depositories | From Issue Opening date to 5 pm on June 26, 2025
Reconciliation of UPl mandate On Daily basis

transactions {based on the guidelines Merchant Bankers to submit to SEBI sought as and when

issued by NPCI from time to time};
Among Stock Exchanges — Sponsor
Banks — NPCl and NFC| - PSPs/ TPAPs
- issUer banks;

Reporting formats of bid information,

UPI analysis report and compliance

timelines _
UPI mandate acceptance time ‘June 26, 2025-5pm
Issue closure June 26, 2025 - 4 pm for QIB and NIl categories

\June 26, 2025 - 5 pm for Retail and other reserved categoes
“Third party check on UPI applications | On daily basis and to be computed before 9 : 30 AMon T + 1 day
Third party check on non -UP| appllc;almns 'On daily basis and to be computed before 1 pmon T+1 day'

Submission of final certificatate 'UPI ASBA - Before 9: 30 pm on T day

- For UPI from Sponsor Bank All SCSBs for Direct ASBA - before 7: 30 pm on June 26, 2025
- For bank ASBA from all SCSBs Syndicate ASBA — Before 7:30 pm on June 26, 2025

- For syndicate ASBA | o

Finanlization of rejections and Before 6 pm on T +1 day

completion of basis |

Approval of basis by stock exchange | Before 9 pm on T +1 day

Issuance of fund transfer instructions | Intimation not later than 09: 30 on T + 2 Day

in separate flies for debit and unblock. | Completion before 2 pm on T + 2 day for fund transfer
For bank ASBA and online ASBA Completion before 4 pm on T + 2 day for unlocking

- To all SCSBs

For UPI ASBA - To Sponsor Bank

Corporate action execution for credit | Intimation before 2 pm on T + 2 day and Completion before 6 pm on
~of shares T+2day

Filing of listing application with Stock  Before 7 : 30 pmon T + 2 Day

Exchanges and Issuance of trading

' NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM.

ORIGINAL SIGNATORIES | CURRENT PROMOTERS _
Hame of Promolers _ Face 'u’alua {Rs ) No. of Shares . Name of Promoters | Face 'lufalua [R5 ] | Mo.of Shares
_ Rama Kant Lakhotia _ 10.00 | 2366335 _Rama Kanl Lakhotia _ 000 | 2366335
Simran Lakhotia | 10.00 | 1520522 Siran Lakhola | 1000 | 152852
Neena Lakhotia _ 1000 _ 2B6593T
Miksta Lakhotia _10.00 1520355

!_hstlng The gty sharas offered 1hrnugh the Rad hu:urnng Prospecius are proposad to be listed on tha Emnrga Platfarm of NEEn: MNSE EMEEEE] Dur-!:m'npan:.' has recedvad an “In-
Principle” approval from the NSE for the listing of the Equity Shares to letter dated March Z1st, 2025. For the purpose of the offer, the Designated Stock Exchange shall be NSE. A
signad copy of the Red Herring prospectus has been submitled for registration to the ROC on [«] and Prospecius shall be filed with the ROC in accordance with Seclion 26(4) of the
CompanigsAct 2013.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI"): Since the offer is being made in terms of Chaptar X of the SEBI [ICDR) Regulations, 2018,
the Rad Herring Prospachis has been filed with SEBI. Interms of ihe SEBI Regulations, ihe SEBI shall notissue any obsarvation on the 1ssue document. Hence there is no such spedfic
desclaimer clause of SEBI. However, investors may refer o the enfire “Disclaimer Clause of SEBI"beganning on page [«] of the Red Herring Prospechus

DISCLAIMER CLAUSE OF NSE (THE DESIGNATED STOCK EXCHANGE): 1tis to be distinclly understood that the pemmission gven by NSE should not in any way be deemed or
construad that the Offer Document has been cleared or approved by NSE, nor does it cerlify the cormeciness or complateness of any of the contents of the Offer Documents, The
imvesiors ane advised lo refar to the Offer Document for the full fext of the “Disciaimer Clavse of NSE"beginning on page [«] of the Red Harring Prospectus.

GENERAL RISK: Investments in aquity and equity refated secunties involve & degree of risk and investors should nat any funds in lhe issws uniess they can afford Lo take sk of ksing
thair imsestmant. irvestors are advised o read thi risk factors carafully bafora taking an imestmeant decision in this Offiar. For taking an investment dacizion, investors miust refy on thair
own examinalion of the [ssuer and this |ssue, including the nsks involved, The Equiy Shares have not been recommended or approved by the Secunties and exchange Board of India
{SEBI) nor does SEB| guaraniee accuracy or adequacy of the contents of the Red Herring Prospecius; Specific alenton of the investors is invited o “Risk Faclors” beginning on page
45 of the Rad Herring Prospactus.

BOOK RUNNING LEAD MANAGERS TO THE ISSUE REGISTRAR TO THE ISSUE | COMPANY SECRETARY AND COMPLIANCE OFFICER
z i " Ms. Nidhi Sharma
' Company Secretary & Compliance Officer
CAMED Kamalalaya Centre 1564, Lenin Sarani,
Affinity Global Capital Market Private Limited Cameo Corporate Services Limited Room No-302, 3rd Floor
208, Afm Hamid Sptrﬂet. East India House, 1st Floor, Subramanian Buliding” 1 Club House Rpad Kolkata West Bengal-700013, Kolkata,
Room No. 1F, Kolkata — 700069, West Bengs!, India Chennai- 600 002 Tel: +91 40 6715 2222 Tel: [o]; Email: cs@ramateiecom.net
Telephone: +21 33 4004 7168 E-mali: privafEcamenindia.com Investors - can contact the Company Secrefary and
E - mail: compliance@affinityglebal.in Investor Grievance e-mail; Compliance Officer or the BRLM or the Registrar to the
Investor Grievance 1D; investon@afinidygiobalcap.in mvestorfcameoindia.com Issuee in case of any pre issue or postsssue related
Website: www.affinityglobalcap.in Website: www.cameoindia.com problarng, such as non-receipt of lettars of Allotmant, non-
Contact Person: Mz, Shruti Bhalotial Mr Anandarep Ghoshal ~— Contact Person: Mrs, K. Sraaprva credit of Alloted Equity Shares in the respective
SEBI Regisiration Number: INMODOTT 2838 SEBI Registration Mo.: INRIOCOOG3T53 | beneficiary account and refund orders, ete.

AVAILABILITY OF RED HERRING PROSPECTUS: Investors are advized o refer fo the Red Herring Prospectus and the Risk Factors contained therein before applying in the lssue.
Full copy of the Red Hemming Prospectus is available on the website of the SEBI at www.sebi.govin, websie of the Company at hifps:, the website of the BRLM 1o the Issue af waw.
hitps-ifwwiw affinitvglobalcap ind, the website of NSE Emerge af hilps:iwny. nseindia.com/companias-listing/corporate-filings-ofer-documents | respactively.

AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Apphcation forms can be obtained from the Registered Office of the Company: Kamalalzya Cenlre 1564, Lenin
Sarani, Room No-302, 3rd Floor Kofkata West Bengal- 700013, Kofkata and the Registered Brokers, RTAS and CDPs participating in the Issue. Bd-cum-application Forms will also be
available on the website of NSE EMERGE and the designated branches of 30583, the list of which is available at websites of the stock exchanges and SEB

APPLICATION SUPPORTED BY BLOCKED AMOUNT [ASBA): Al investors in this issve have (o compulsonly apply through ASBA, The investors are required to fill the ASBA form:
and subméf the same to thedr banks. The SCSB will block the amountinthe account ag per the authority contained in ASBA form, On alfedrment, amount will be unblocked and account will
be dabited only bo the extent required 1o be paid for aliotment of shares. Hence, thare will be no nead of refund.

For more details on the offer proceeds and how to apply please reler to the details gven in application forms and abndged prospectus and also please reler o the chapler Tssue
Procadure”beginning on page 396 of tha Red Herring Prospecius.

BANKER TO THE OFFER: Kotak Mahindra Bank Limited

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribad to them in the Red Herring Prospactus,

For Rama Telecom Limited

Sd-

Rama Kant Lakhotia

Placa | Kolkata, Wast Bengal Managing Director
Date : Juna 23, 2025 DIN: 00567178

DISCLAIMER: RAMA TELECOM LIMITED is proposing, subject bo apphcable stalutory and regutalory requirements. receipd of requesite approvals, market condifions and ofher
considerations, by make an initial public offer of its Equity Shares and has filed the Red Herming Prospectus with the Registrar of Companies, Kolkata and thereafter with SEEL and the
Stock Exchange. The Red Heming Prospectus is available on the websde of the SEBI at www.sebigovin, the website of the Book Running Lead Manager to the Offer at
ww.affinifyglobalcap. in, website of the NSE at www.nseindia.com and website of Issuer Company al waww. ramatalecom.nat . Any potential investors should note thal invesimeant in
Equily Shares involvas a high degree of risk and for datails relating 1o the sama, pleasa refer to and raly on the Red Herring Prospectus. including the Section titled “Risk F.;mn::r*.-:"‘g.':'i

notice beginning on Page No, 45 of the Red Herring Prospectus. -.::

B f-'-‘u'hli'gh allotment advertisement On the website of the issuer BRLM and RTA - before 9 pm pm T+2 EIE‘_III' The Equity Shares have not been and will not be registersd under the US Securties Actof 1933, a5 amended ("The Securities Act™) or any state securities law in the Unitsd States and- =
undess so regisiered, and may not be issued or soldwithin the Unided States, except pursuant to an exemption from, or in 2 bransaction not subject to, the registration requirements of the "3

_ In NEWSPpapers — on T+3 ﬂﬂ? but not later than T+6 daFE Securities Act and in accordance with any appicable LS. Siate Securities laws. The Equity Sharas are being isaued and sofd outside the United States in 'offshore transaction’ ir1
Trading starts T+3 ﬁﬂ}' resiance on Regulation "3 under the Securities Actand the applcable laws of sach junsdiction where such issues and sales are made. There will be no public offering in the United T
Slatas. b,
= = e AN
(THIS 15 NOT AN OFFER DOCUMENT. THIS IS A CORRIGENDUM TO THE RED HERRING PROSPECTUS DATED JUNE 16, 2025 FORM A \
AND THE ADVERTISEMENT PUBLISHED DATED JUNE 17, 2025.) PUBLIC ANNOUNCEMENT

/* ACE ALPHA TECH LIMITED

ww Alphis Tk CIN: UT4140DL2012PLC243246
O Cowrpeerny was (ncorporafed as o Private Linnited Company with She mgme of 7 D8 Prime Sguaee Reseorch & Awalviics Privite Limited " vnder the Conrpranics
Act, 936 wde cevtificate of incorporation dafed Ootober 08, 2002, ixsued v Begivtrar of Companies, Defhi bearing CIN UF2 04000200 2PTC243 236 Further,
oter Company name. chaneed in purswance of a special resolitfon passed by the members of our Company af the Extra-Ovdinagry Genergl Meeting held on 137
Murch, 2024 and the name of oir Companywas changed from DM Prime Squarve Research & Analptios Private Limited " to " Aee Alphia Tech Private Limired " &
Regisirar of Convpanies, Delhi has iveied g mew certificate of tmeorpiration plersiant to chanee of nome dated 17 Moy, 2024,
Furthen air If__'r.llarlr.h'rrl_l' viekw coaverted tnfo g Pablic Limired {1rr.lr|_|r.l|':r.'_|' PR .-:n_.l".;.: .\lﬂﬁ""('[.u.'l .'T'.-.r.lfnru'l.l.';lrr,v sl .l'.l_|' this ey r_rll"r.lrl.l' I::-rr.lrl_.l_'.lmj_| it Exira-
Chrdineary Creneral Meeting held an 25 May, 2024 and the namie of our Comprany changed from UAve Alpla Tecl Privare Linddted 7 to VAce Alpha Teck Limired " &
Registrar of Companies, Delhi has isswed a new certificate of incorporation dated 12 September, 2024 hearing CIN: UTH140DL 201 2PLEC243246 consequent
uJ'.-m.'e'.'J.'r'rrr'u'r.lrr."u_lr.l.'rl'r.l'u'r'r.lr.lr;.lrrrJ_L'
Registered Office: A/28 1" Floor, Jhilmil Industrial Area, Shahdara, East Delhi- 110085
Corporate Office: A-39, 2™ Floor, Sector 64 Noida, Gautarmn Buddh Nagar, Uttar Pradesh — 201301
Tel No.: +91 BBS1347242; Emall: compliance@acealphatech.in, Websie: www acealphatech.in
Contact Person: Ms. Privanka, Company Secretary and Compliance Officer

OUR PROMOTERS: MR. GAURAVY SHARMA AND M/s ARIKA SECURITIES PRIVATE LIMITED

THE ISSUE*

INITIAL PUBLIC 1SSUE OF UPTO 46,70.000 EQUITY SHARES OF FACE VALUE OF ¥10/- EACH OF ACE ALPHA TECH LIMITED FOR CASH AT APRICE OF % [ «] PER EQUITY
SHARE (INCLUDING A SHARE PREMIUM OF % [=] PER EQUITY SHARE) (*ISSUE PRICE™) AGGREGATING TO ¥ [+] LAKHS COMPRISING A FRESH ISSUE OF UP TO
35,48,000 EQUITY SHARES AGGREGATING UP TO % {+] LAKHS AND AN OFFER FOR SALE OF UP TO 11,22,000 EQUITY SHARES, OF WHICH 264,000 EQUITY SHARES
OF FACEVALUE OF 10/~ EACHATAPRICEOF = [-) AGGREGATING TO % [ +] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER (“MARKET MAKER
RESERVATION PORTION"), AND NET ISSUE TO PUBLIC OF 44,06,000 EQUITY SHARES OF FACE VALUE OF %10/- EACH AT A PRICE OF ¥ [+] AGGREGATING TO %[+]
LAKHS (HEREINAFTER REFERRED TO AS THE “NET ISSUE") THE ISSUE AND THE NET ISSUE WILL CONSTITUTE 26.59% AND 25.09% RESPECTIVELY OF THE POST
ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

*Subject to finalization of basis of allolment.

@nmammu TO THE RED HERRING PROSPECTUS DATED JUNME 16, 2025 AND ADVERTISEMENT DATED JUNE 17, M!i)

This is with reference to the Red Herring Prospactus (RHP) dated June 16, 2025 and the advertisement dated June 17 2025 lor the proposed Iniial Pubsic Oftering (1PO) of
ACE Alphatech Limited.

Investors ara heraby informed of the following revisions in the issue details:
* Revised Price Band: 65 — T60 per equity share
= Revized Market Lot Size; 2, 000 equity shares
* Revised Fresh Issue Size: upto 35,48, 000 aquity shares (revised in view of the change inthe pnce band)
*It excivdes the portion of OFS of upto 11,22,000 shares
Conseguent to the revision in the price band and market lot size, the number of equity shares avallable for allecation has been updated as follows.

Particulars of the issue No. of shares
Retail Individual Investors 15 44 000
Non-Institutional Applicants B,62,000
Anchor 13,20.000
QIg 8,580,000
Market Maker 2,64 000
Total 46,700,000

All other terms and conditions of the IPO remain unchanged

The changes set out above are to be read in conjunction with the RHF dated June 16, 2025, Advertisement dated Jume 17, 2025 and accordingly, all references to fhis
infermation in the RHP Abridged Prospectus, GID, Application Forms stands amended pursuantto this Comigandum. Investors shoukd read this Corrigandum along with the
RHP before making an investmeant decesion withrespect to the Offer.

BOOK RUNNING LEAD MAMAGER TO THE I5SUE REGISTRAR TO THE I55UE COMPANY SECRETARY AND COMPLIANGE OFFICER

; /
Narnolia Sky!m 8
Seiriips ACE ALPHA TECH LIMITED
NARNOLIA FINANCIAL SERVICES LIMITED |SKYLINE FINANCIAL SERVICES PRIVATE | Ms. Privanka
Address: 201, 2" Floor, Marble Arch, 236 B | LIMITED Company Secretary and Compliance Officer
A.).C Bose Road, Kolkata, West Bengal- | Address: D-153 A, 17 Floor Okhla Industrial | 4728 17 Floor, Jhilmil Industrial Area. Shahdara; East Delhi, India,
700020, India Area, Phase-| New Delhi - 110 020, India 110095, Telephone: +91 8851347242
SEBI Registration Number: INMOOOO10751 | CIN: U748990L19595PTCO71324 E-mail: compliance@acealphatech.in
CIN: US1909WB1995PLCOT2876 SEBI Registration Number: INRDDODO3241 | Website: www.acealphatech.in
Wehbsite: www.namolia.com Website: www skylinerta.com Investors can contact the Company Secretary and Gomgliance Officer
Contact Persen: Mr. Rajveer Singh Contact Person: Mr. Anu| Rana 1 or the BRLM or the Registrar to the Issue In case of any pre-ssug of
Telephone: 033-40501500 Telephone: +91 011-40450193-97 post-issue redated problems, such as non-receipt of letters of
Email; ipo@Enamolia.com Email; ipo@skylinerta.com { Allotment, non-credit of Allotted Egquity Shares in the respectve
beneficiary account and refund orders, etc.

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Red Herring Prospectus.
On behalf of Board of Directors

FOR ACE ALPHA TECH LIMITED

Sd/-

Place: Mew Delhi Ms. Privanka
Date: June 22, 2025 Company Secretary & Compliance Officer

Digclaimer: Ace Alpha tech Limited is propoging, subject to applicable stalulory and regulatory requirements, receipt of requisite approvals, market conditions and other
considerations, to make an initial public offer of its Equity Shares and has filed the RHF with the Registrar of Companies, Delhi on June 16, 2025 and thereafter with SEBI and the
Sfock Exchange, Full copy of the Red Herring Prospectus Is available on the wabsite of the SEBI at www.sebigovin, wabsita of the Compamy at, the wabsite
wiyw. acealphatech.in of the BRLM to the Issue at wwow.narnolia.com, the website of BSE SME at https./www. bsesme.com/ respectively. Any potential investors should note
that investment in equity shares involves a high degree of risk and for detalls relating 10 the same, please refer 1o the RHP including the section ttled “Risk Factors” baginning on
page 24 of the Red Herring Prospectus.

The Equity - Shares have not been and will mot be registered under fhe U.S. Securities Act of 1933, a5 amended or any state securities laws in the United Siates, and unless so
registered, and may not be issued or sold within the United States, except pursuant to an exemgtion from, o in & fransaction not subject to, the registration requiraments of the
Securities Act, 1933 and in accordance with any applicable LS. State Securities laws. The Equity Shares are being issued and sold outside the United States in ‘offshore
transactions’ in rekgnce on Regulation “5° under the Sacurities Act, 1933 and the applicable laws of each jurisdiction where such issues and sales are made. There will be no
public offering in the Uniied States

(Under Regulation & of the Insolvency and Bankruptcy Board of India
[Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
ESSENTIAL LOGISTICS PRIVATE LIMITED

_RELEVANT PARTICULARS

1 | Name of corporate debtor ESSENTIAL LOGISTICS PRIVATE
LIMITED

2 | Date of incorporation of ath September 2018
corporate debtor

3 | Authority under which corporate | REGISTER OF COMPANIES -
debtor is incorporated [ registered | BANGALORE

4 | Corporate Identity No. / Limited U63030KA2018PTC115981
Liability Identification No. of
corporate debtor

5 | Address of the registered office | No. 68, Opp. KBD Bommanahalli
and principal office [if any} of Village, Nelamangala Taluk,
corporate debtor Bengaluru, Karmataka, 562123

6 | Insolvency commencement date | 12-june-2025 (Copy of NCLT

in respect of corporate debtor Order uploaded on 20-6-2025)

7 | Estimated date of closure of 9th December 2025

insolvency resolution process
g | Name and registration number of | ADDANKI HARESH

the insolvency professional acting| 1BBI/I1PA-001/1P-PO10G4,2017-
as interim resolution professional | 2018/11757

g | Address and e-mail of the interim MNo.36/1, 2nd floor,

resolution professional, as Munivenkatappa Complex
registered with the Board Bellary Road, Ganga Nagar
Bangalore - 560032
addankl,haresh@gma[l-cum
10 | Address and e-mail to be used for| No.36/1, 2nd floor,
correspondence with the interim | Munivenkatappa Complex

resolution professional Bellary Road, Ganga Nagar
Bangalore - 560032.

cirp.essential@gmall.com
11 | Last date for 5uhmlssmn of claims | 04-07-2025

12 | Chasses of creditors, if any, under | Not applicable
clause [b) of sub-section [GA) of
sm:ﬂnn 21, as-:ertained Iw the

Foad Lo Lead

S FINANCIAL EXPRESS

13  Names of Insolvency Professionals | Not n.pphcahle
identified to act as Authorised

Representative of creditors ina
class [Three names for each class)
14 | {a) Relevant Forms and a) https://fibbi.gov.in
ib) Details of authorized b} Physical Address: Not
representatives are avallable at: Applicable

Motice is hereby given that the National Company Law Tribunal has ordered
the commencement of a corporate insolvency resolution process of the
ESSENTIAL LOGISTICS PRIVATE LIMITED on 12-06-2025 (Copy of Order
received on 20-Jun-25],
The creditors of ESSENTIAL LOGISTICS PRIVATE LIMITED are hereby called
upan to submit their clalms with proof on or before 4-07-2025 to the interim
professional at the address mentioned against entry No, 10.
The financial creditors shall submit their claims with proof by electronic
means only. All ather creditors may submit the claims with proof in person,
by post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12,
shall indicate its choice of authorised representative from among the three
insolvency professionals listed against entry No.13 to act as authorised
representative of the class in Form CA - Not Applicable,
Submission of false or misleading proofs of claim shall attract penalties.
ADDAME] HARESH
Interim Resolution Professional for
Essential Logistics Private Limited
Date:23-06-2025 Reg.No.|BBI/IPA-DD1/IP-POL064,/2017-2018/11757
Place: Bangalore AFA Valid upto 31-12-2025

ONE CAN POSSESS KNOWLEDGE

THE BIGGEST CAPITAL

epaper.financialexpresﬁ;mn.. .

“IMPORTANT

Whilst care is taken prior 1o acceptance of adverlising copy. It is
not possible o venily s contents, The Inchan Express Limited
cannit be held responsitile for such contents, nor for any loss or
damage icurred as a result of transactions with L'llllfleu'IlliL“r- A5%0
clations or imdividuals advertising in its newspapers or publica-
tions, We therefore recommend that readers make necessary
inquiries before sending any monies or entering into any agree-
menis with advertisers or otherwise acting on an advertisement in
any manner whatsoever. Registered letlers are nol accepted in
response 10 box number advertisement,”

Kolkata
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Birpala Malipara
S.K.U.S. Ltd.

[Regd. No. 25 H.G,, Dt. 24.04.1961]
Vill.- Malipara, P.O.- Talandu,
P.S.- Polba, Dist.-Hooghly
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